Form-A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

FORTHE ATTENTION OF THE STAKEHOLDERS OF DHAIRYA IT ADVISORY PRIVATE
LIMITED

Name of the Corporate Person Dhairya IT Advisory Private Limited
Date of Incorporation of Corporate Person | 13t April, 2010

Authority under which Corporate Person is | Registrar of Companies - Kolkata
incorporated / registered
Corporate Identity Number / Limited | U72100WB2010PTC237673
Liability Identity Number of Corporate
Person

5 | Address of the Registered Office and | 207 Maharshi Debendra Road 7t
Principal Office (if any) of the Corporate | Floor, Room No.126A, Jhunjhunwala
Person Building, Kolkata, West Bengal, India,
700007

6 | Liquidation Commencement date of the | 26t June, 2024

Corporate Person
7 | Name, Address, Email Address, Telephone | Hansraj Jaria

Number and the Registration Number of | Add: 36, Abinash Sashmal Lane,
the Liquidator Beleghata, Phoolbagan, Near
Pawanputra Hotel, Kolkata, West
Bengal, 700010.

Email: dhairya.vollig@gmail.com
(M): 9836400884 | 9831648654

IBBI Reg. No.:. IBBI/IPA-002/IP-
N00835/2019-2020/12663

8 | Last date for submission of claims .| 26th July, 2024

0O | -

¥

o

Notice is hereby given that Dhairya IT Advisory Private Limited has commenced voluntary
liquidation on 26t June, 2024.

The stakeholders of Dhairya IT Advisory Private Limited are hereby called upon to submit
a proof of their claims, on or before 26t July, 2024, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.
e HANSRAJ JARIA

e ROFESSIONAL
Hansraj Jaria 'NSOLVENg;/ 2 Kl
Liquidator IRRIIPA-002/1P-N00835/2019-2020/12663

Date: 30t June, 2024 | Place: Kolkata



SUNDAY, JUNE 30, 2024

24

WWW.FINANCIALEXPRESS.COM

FE SUNDAY

= LODHA

— WULDTG & BETTER LT

MACROTECH DEVELOPERS LIMITED
Ragd, Off: 412 Floor4, 176G Vardnamen Chamber, Cawass Patel Road,
Hamiman Cireie, Forl, Murrtad 400001
Corp. OFf: Lodhia Excelus, L 2 Apofo Mis Compound, N M Josté Marg. Mabaianml, Mumbai 400011
CIM: LASHOOMHISASPLEDG301  Wihsite: waw bdhaormn.in
Emalt mvsior efstonsfiiodnagroupocom Tel +91 22 6773 7475

NOTICE OF THE 23" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION AND RECORD DATE
NOTICE 5 heraby Ihiat the 29 ing 'AGM'} of the Company will be haeld
on Friday, August 23, 2024 at 3:30 pm (15T} Wrough Video Conferencing (VC') | Other
Audio-Visual Means [QAVNE). to transact the busness, as sl oul in the Molce convaning the
25 A0 of e Company, The deesned vernie of the meeting shall be Lodha Excefus, N M Joshi Mang,
Wahalaon, Mumbai 400 111,
Iy compdiance will gl the appiicanle provssians of the Conpanies Adt, 2013 (et} and the Rules mada
tions dnd Disckisura
wents) Regubitiins, 7015 {'Listing R fabuins) roed wilh Genaral Cirout: No. 2002020 claleed
. Bnd subseouant circuiers issusd in his ragard by the Minstry of Carparate Affais (MCA')
BUHDICFDVPoD-2PIC IRE0230 dated Jarmiary 5, 2023 and Cireuir No, SESIHOY
VCARIZEEN ¥ 67 dated October 7, 2022 issued by the SEB! along with other appicable
Carculars @aued In thi ragard by the MOA and SEBI (henerafier calectively refermed % as "Caroulars®)
the Motice of 20* AGM and tha Infagrated Repor inchiding the Audited Einandal Statemants for the
financial yaar 202524 hove been sanl in elecidnic modé (o Mambers whise amaikiDs are nagitban)
Company | Reqlsirar and Shars Transfar Agant (RTA) | Depostory Pancipant(s) {DPs), The
dispateh of Wilegrated Report biekiding Nolis to Méirbers Ivough endls les been compliled on
Satwray June 28, 2024
Ths Katicas o It 25° AGM and Irsegrated Repor for the firancal year & also awstable
wanska at www odhagreun in, the Stock Exchanges websites (2. BSE Limited at
and Natiens Blook Exchange al Indis Limiled &1 www_nseindis nd i the website of Link
Incka Praate Limiad {Link Intime’) at hripe.inatawote inkintimes The documenits partaining o ln-_-
#ems of busingss 1o be rarsacted in the AGM shal be avalable for mspection by sheciranic means
Memiers who are merasted in irepacting tha doclments referred to i the Notks may-send an amal ba
nvesion, relation s echagroup com
Instructlon for Remate e-vating and e-voting during the AGM
1 rvisors of Section 108 al11 ofher apoicabls provisions, i oy of the Act
Rules, 2014 erd Risgriation
ing Regukitions, e Company is v‘cusw 10 pronvide fhe Taciity of remole e-vafing to (e
esmibecs, bo eratile them ba exercise thesr nghl o velg on the resclulices proposed fo be passed &
the AGM. Tha fackly of casting vates by the members using an slecironic voting swstem and for
patciation n the 257 AGKA teough VEIGAM facity siong wilh e-eting during he AGM Wil be
proadad by Link Intime
. The cut-olt- date: for determining sligilly of mermbers for volng theough remate e-vatng and
e-valing during the 250 AGM & Friday, August 18, 2024 {'Cut-Of Date’) A person whasa name is
recardsd In the register of members or in fepter of beneficid cwnens maintained by he
Diepositories a3 on cut-aff-date shell be antitled 1o ekt the 1aciity of remote 8-voting: and e-witing
dharing the AGM
. The remate e-volrg penad wil commance on Tusadsy, August 20, 2004 at §.00 am. (15T} and end
on Thurgday, August 22, 2024 al 500 pm {IST) and thereatier romote sewiiing modals shal by
diszhist far wotsg by Link Infme. E-wating shall 8o be made avaiistls during tha A5M and the
s atlencing e mesting whe have niol cast their vile Ibeough remale e yoting shall bi able
b voie dunng the 287 AGM. Once the wate an & rasaifon is cast by tha Member, the mamber-shal
it e adiownsd 8o changs il subsequenhy
Mamrbers wha ha acoured shanes afer ihe dispaich of the Integrated Regor for the financial
e 223-24 bul befora the cul-off date ars requested |o dbtan the Usar I and Passwond
by sEnding & request 1o Link |ntime &t ineta vole@linkintime co.n of %o the Company &t
imvestor ielons@iodnagroun com. However i a member is alneady regislonid with Lk Infime
far remote e-abng, than the membars may use their axisting User 10 and Password 8nd cest
thek valin
8 Members attending the AGM who have not cast thel wte oy remale 2-voling shal ba alginks to cast
thak otz fhrough s-aling dirng the AGM. Mermbars who have wied throuch remote e-waling shal
b gt 1o altend the AGM, hawever, fley ahall not be eiginks b vole al the mesting
3 Tne |n5|mcll"l|s for remale v0ing and a-voting duning the AGM for Membars haldng shares in
ok, sl for e wha P not reg her ermal socresses
has been provided in the Motica corvening ther AGM. Instractions for attancing the- AGM through
WO are aan proded i Bhe Motk of Iha AGM
The Campary has appointad Mr. Shravan A: Gupta, Practicing Compary Sscretary (CP Mo, 2990)
bt A e Serutitiser for conducting voling process i i Tair and transparent manner
. In gase-of any quenes | greverces. pleasa refer o the Fraquently Asked Cusstons (FAQ and
Instalblie e-vofing marmial svailable under Help saclion at fittps-Minstawte nkinfime. co.n or cal
on ({122} 4316 G100 or sand & request t M, Rajl Rarjan Lin intine, at insta.wolafidnantime. co b
SAdiress- Link ivfime Irvdia Privaie Limitod, G101, 247 Park, LBS Marg, Vidteok Was?, Murmbai - 400 083
Manner of Registration | Updating the email addresses
Members may note that as per the provisores of the SEB! Cirouier Mo SEB| HOMIRSCUMIRSD-PoD-11
PICIRI2023/37 cated March 16, 2023 [baing part of the SEBI Master Circulsr Moo SEBVHOMIRSD!
POO-UPICIRI2024137 daled May 7, 2024), it &= mandatory for al membars boiding shares in phisical
torm to furnish PAN, Cholce of Nominstion, Conlactdetaiks (Postal Address with PAN and Mabie Mumber}
Benk A detaia and Spacimen Signatura for thak corrasponding fola numbars.
Mermbers may fegisler | update the detads in the presciibed Farm 1SR and olfer relman!
forms with 1he RTA.of 1her Cnr‘nany L, Lirk Intimer India Private Limied ('Link intime’) which can
te accessed from Company's 4 A www kdhagroupin or from the RTA'S website al
hizps: b krkintime. co nil-dowriceds bl
I aceardance ‘with the abow ks, dhadands, in respect af physical fofios wherein any of the abow
KYE detals ans not upaten bedora the cut-off date, wil ba hald bacs by the Company. Membars may
(e nole 1t thiesame wil be reteased ssctoncally onty upon upidatng the KYT delais
Record Date and Payment of finad dividend
Tha recond date for the: purpese of determining enfilemant of membars far the didond for frangial
yesir 202324 15 Fricdny, August 16, 2074 {'Recard Drate’), The dividend, # approved by the members wil
be paid on or atter Monday, August 28, 3024 1o fie membars whose names appaar in the Ragistrar of
enibers or Rigrter of Benelical Owners (s the e vy bk, 35 on the Record Dats
TOS on Devidend
Whesmibiers may nofe that as per the Income Tex Acl. 1981, dddend income i fuabin in the hands of the
Members end tha Compeny is required lo deduct tax at sourca (TDS) from diidend ped 1o the
Wherribers al rabas preseribed in the Income o Act, 1361 MermBers are requested (o subm the relev
documents for TOS sxempiion'losar TOS dedoctian in accordance wil sisions of tha Incoma

it ||-a-"0n§|:my’s
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Tax Adl, 1961 &t hifps et ki, so i gk ci.m 15h it
Far Maerofeuﬂ Developars Limitad
S
Plage; Mumbai Sanjyot Rangnekar

Date: June 29, 2024 Company Secretary & Compliance Officer

IN:LE5110KA1380PLCOD
k, Natsan

wENDT Balh i) {INDIA} LIMITED

W
NOTICE
Notice is hereby given that the 42"d Annual General Meeting (AGM') of the Members of
Wendt (India) Limited will be held at 03.00 p.m. IST on Monday, 22n¢ July 2024 through
Video Conferencing (‘'VC') or Other Audio Visual Means (‘OAVM’) in accordance with the
provisions of Companies Act, 2013 the Rules made thereunder the Securities and
Exchange Board of India (Listing Obligations and D Req Regulations,
2015 (as amended from time to time) and the circulars issued by the Ministry of Corporate
Affairs (MCA') as well as the Securities and Exchange Board of India (‘SEBI') to transact the
ordinary and special businesses contained in the Notice convening the AGM dated 24! June
2024. The AGM Notice and the Annual Report (collectively known as ‘the AGM documents’)

the Audited Financial for the year ended 315t March
2024, Directors’ Report and Auditors’ Report thereon as well as the Audited Consolidated
Financial Statements and Auditors’ Report thereon for the year ended 31t March 2024 has
been sent electronically to such Members whose e-mail addresses are registered with their
respective Depository Participants (‘DPs’) or the Company’s Registrar and Share Transfer
Agent (RTA) viz. Mis. KFin Technologies Limited. The above-mentioned documents are
also available on the Company's website www.wendtindia.com, the website of Stock
Exchanges viz. BSE Limited at www.bseindia.com, National Stock Exchange of India
Limited at www.nseindia.com as well as evoting.kfintech.com, website of the RTA.
Members may note that no physicalfhard copies of the AGM documents would be sent or
provided in view of the exemptions provided by the MCA. However, in line with SEBI Master
Circular dated 11 July 2023, hard copy of AGM documents will be sent to those Members
who specifically request for the same. In respect to the receipt of hard copy of AGM
documents, Members are requested to drop an e-mail to einward.ris@kfintech.com or
investorservices@wendtindia.com, duly quoting their Folio details.
Detailed instructions to Members for registration/updation of their PAN, KYC (including
e-mail addresses, bank account details etc.), Nomination details and manner of participating
in the 4204 AGM through VC/OAVM including voting through electronic means is set out in
the Notice convening the AGM and is also available on the website of the Company.
Notice is also hereby given pursuant to the provisions of Section 91 of the Companies Act,
2013 read with applicable Rules made thereunder and pursuant to Regulation 42 of SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015, that the Register of
Members and Share Transfer Books of the Company will remain closed from Monday, 15
July 2024 to Monday, 229 July 2024 (both days inclusive) for the purpose of determining the
Members entitled to receive the Final Dividend for the year ended 31st March 2024,
if declared atthe AGM.
Pursuant to the prowsu)ns of Section 108 of the Companies Act, 2013 read with Rule 20 of
the Ct and Administration) Rules, 2014 (as amended from time to
time) and the provisions of Regulation 44 of SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and circulars issued by MCA and SEBI in this regard,
Members are provided with the facility to cast their votes electronically, through the e-voting
services provided by M/s. KFin Technologies Limited on all resolutions set forth in the Notice.
The voting rights shall be in proportion to shares held by the Members as on 15t July 2024
being the cut-off date. Any person who becomes a Member of the Company after the
dispatch of AGM Notice and holding shares as on the cut-off date. i.e. 15t July 2024 may
obtain the User ID and password by contacting the RTA's Toll Free No. i.e. 1-800-3094-001
or by sending an e-mail request to evoting@kfintech.com or einward.ris@kfintech.com
or investorservices@wendtindia.com. Please note that member(s) holding shares as on
cut-off date will only be entitled to avail the facility of remote e-voting or voting on the date
oftheAGM.
The remote e-voting period shall commence at 9.00 a.m. (IST) on Thursday, 18t July 2024
and ends at 5.00 p.m. (IST) on Sunday, 215t July 2024. During this period, Members holding
shares either in physical form or in dematerialised form, as on the cut-off date i.e. 15 July
2024, may cast their vote electronically in the manner set out in the AGM Notice. The remote
e-voting module shall be disabled for voting thereafter. Once the vote on a resolution is cast,
the Member will not be allowed to change it tly. A Member can participate in the
AGM through Video Conferencing/Other Audio Visual Means even aﬂerexermsmg the right
to vote through remote e-voting but will not be allowed to vote again during the AGM through
Instapoll. Members not opting for remote e-voting will be offered the facility to vote during the
AGM through Instapoll. A Member can opt for only one mode of voting i.e. either through
remote e-voting or e-voting through Instapoll during AGM.
In case of queries or grievances pertaining to e-voting, members may contact Ms. Krishna
Priya Maddula, Senior Manager - Corporate Registry, M/s. KFin Technologies Limited,
Selenium Tower B, Plot 31 & 32, Financial District, Nanakramguda, Serilingampally
Mandal, Hyderabad - 500 032; Tel: 040-67162222; Toll Free No. 1-800-3094-001, E-mail:

B FINSEV
BAJAJD

BAJAJ FINANCE LIMITED

Notice of 37th Annual General Meeting and e-voting information

NOTICE is hereby given that 37th Annual General Meeting (‘AGM’) of the members of
the Company is scheduled to be held on Tuesday, 23 July 2024 at 3:30 p.m. at Hotel
Hyatt Regency, Viman Nagar Pune - 411 014, to transact the business as set out in
the Notice convening 37th AGM. The said Notice along with Proxy form, attendance
slip and Annual Report for the financial year 2023-24 has been sent to the members
holding shares as on Friday, 14 June 2024 (cut-off date for the purpose of dispatch
of Notice) (i) through email at their registered email-ID; and (ii) through physical
copy to the members who have not registered their email-ID, through prescribed
mode. Physical copies of the said documents will be made available, free of cost, to
members who request the same.

The aforesald documents are avallable on the Company s website at https://
on the
website of the Stock Exchanges i.e. BSE Limited at www.bseindia.com. National
Stock Exchange of India Limited at www.nseindia.com and on the website of KFin
Technologies Ltd. (KFin’) at https://evoting.kfintech.com

Pursuant to provisions of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ('SEBI Listing Regulations'), the Company is also
providing facility of one-way live webcast of the proceedings of 37th AGM. More
information on the webcast is available in the Notice of 37th AGM.

The Board of Directors, at its meeting held on 25 April 2024, has recommended
payment of dividend at ¥ 36 per equity share (1800%) of the face value of ¥ 2.
Subject to the provisions of section 126 of the Companies Act, 2013 (‘the Act’),
dividend on equity shares, if declared at the 37th AGM, will be credited/dispatched
on or about Friday, 26 July 2024 or Saturday, 27 July 2024, to all those members
holding shares as on closing hours on Friday, 21 June 2024.

In compliance with provisions of section 108 of the Act and rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and regulation 44 of the
SEBI Listing Regulations and SEBI circular dated 11 July 2023, the members are
hereby further notified that:

a) The Company is providing e-voting facility to its members to cast their vote
by electronic means on the resolutions set out in the Notice of AGM. KFin has
been appointed as e-voting service provider for 37th AGM.

b) Remote e-voting shall commence from Saturday, 20 July 2024 (9:00 a.m.)
and shall end on Monday, 22 July 2024 (5:00 p.m.). Remote e-voting shall
not be allowed beyond 5:00 p.m. on Monday, 22 July 2024.

c) Cut-off date for the purpose of e-voting shall be Tuesday, 16 July 2024
(‘cut-off date’). A person whose name is recorded in the register of members
orin the register of beneficial owners as on the said date shall only be entitled
to avail the facility of remote e-voting as well as e-voting at the AGM.

d) Persons who have acquired shares and become members of the Company
after the dispatch of Notice and who are eligible shareholders as on the
cut-off date, may obtain the User ID and Password from KFin by sending
request on evoting@kfintech.com from registered email-ID. In case the
email-ID is not registered, such members are requested to register/update
the same with the respective depository participants ('DP").

e) Members present at the meeting and who have not cast their votes on the
resolutions through remote e-voting and are otherwise not barred from
doing so, shall be eligible to vote through e-voting system at the AGM. The
instructions for voting at the AGM are provided in the Notice.

f) Members who have cast their votes by remote e-voting prior to the AGM
may also attend/participate in the AGM but shall not be allowed to vote
again at the AGM.

g) User ID and password for remote e-voting is sent in the email, where Notice
is sent by email and is printed on the attendance slip sent along with Notice,
where Notice is sent in physical form.

h) In case of any queries/grievances, related to e-voting, members may refer
the Frequently Asked Questions ('FAQs’) and e-voting user manual available
at https://evoting.kfintech.com. Further, members may reach out at the
contact details mentioned below for addressing e-voting related
grievances:

Mr. Mohd. Mohsin Uddin

Senior Manager

KFin Technologies Ltd.

Unit: Bajaj Finance Ltd.

Selenium Building, Tower-B,

Plot No. 31 & 32, Financial District,

Nanakramguda, Serilingampally,

Hyderabad, Rangareddi,

Telangana - 500 032.

Email-ID: mohsin.mohd@kfintech.com
einward.ris@kfintech.com

Toll free no.: 1800 309 4001

1. Mr. R Vijay
Company Secretary

2. Ms. Shruti Khandelwal
Lead-Secretarial

3rd Floor, Panchshil Tech Park,
Viman Nagar Pune- 411 014
Email-ID: i jaj
Tel No.: (020) 7157 6403

NSDL

Toll free no.: (022) 4886 7000

i) Individual shareholders holding shares in dematerialised mode may reach out
at the below contact details for any issues in respect of e-voting through
Depository(ies) (i.e., NSDL and CDSL):

| cosL ]

Email ID:
Toll free no.: 1800 22 55 33

Email ID:

Members who have not registered their email ID and address and therefore
did not receive the Annual Report for FY2024 and Notice of the 37th AGM, are
requested to update the same by submitting Form ISR-1 available on the website of

the Company at https://www.aboutbajajfinserv.com/finance-investor-relations-
= duly filled and signed along with requisite supporting

documents to KFin in case of physical holding. The request will be registered subject
to the compliance with the requirements of SEBI in this regard. In case of demat
holding, members are requested to reach out to their respective DPs for updating the
above-mentioned details.

For Bajaj Finance Limited

Sd/-
Place: Pune R Vijay
Date: 29 June 2024 Company Secretary

Regd, Office: 3rd floor, Areekal Mansion, Near Manorama Junction, Panampilly Nagar, Kochi. Kerata-682036
CIN -

The
The:

AGM in compliance “nh the applicable provisions of the Companies Act, 2013 (The Act), the rules framed
thereunder read with latest General Circular Number 09/202

of

2023, issucd by Stock Exchange Board of Indin to transact the business that will be st forth o the Notice of
meeting {“coflectively ealled as Circulars™) without the physical presence of members at common venue.

In compliance with the above Circulars, electronic copies of the Notice of the 63 AGM along with integrated

electronically, w the members whoese email idis) are o

Parti

Company, wew.ptlenterprise com and on the website of the Stock Exchange i¢. BSE Lid, and National Stock

Exchange Ltd. at www.bseindiacom and w

listed. The documents pertaining to the item
inspection upon login at NSDL e-vioting systemn at hitps:

[nsir

Date : June 29, 2024
Place: Gurugram

PTL Enterprises Ltd.

L2651 11KL1958PLCO09300. Website — www.ptlenterprise.com, Email - investors@ptienterprise. com;
Tel: 04B4-4012046, 4012047, Fax: (D484) - 4012048

NOTICE OF 63® ANNUAL GENERAL MEETING AND

REMOTE E-VOTING INFORMATIONS
Natice is hereby given that
63" Annunl General Meeting (AGM ) of the members of the Company will be held on Wednesday, July 24,
[, throwgh Video Conferencing ("VC™) to transact the busine + out in the Notice of

issued by the Minisuy

orporate Affairs and Circalar Number SEBI HO/CI 167 dated October 07,

any/RTA or i)up{murr_\.'
ble on the website of the

cipanti shas on June 21, 2024, The Notice along with Annual Report is also av
&emdm com respectively, where the Company's shares are
o be transacted i the AGM shall be available for
wwwaevoting nsdl.com.

uctions for Remote e-voting and e-voting at the timie 0 FAGM:
Members halding shares in demat form and have not updated their KYC details are requested 1o register
emanl and other KYC details with their Depositories through their DP. Members who are holding shares in
the ph} sical form and their email addresses are not registered with the Company/theirrespective Depository
participant, are requested 1o register their email address at the carliest by sending duly filled am
Form ISR-1 for registering PAN, KYC (Details of change

lalitapi@alankit.com or at Ru.

wnd share Transfer Agent, Alankit Assignments Limited a2
anarkali Complex Jhandewalan Extension MNew Delhi 110055, from their registered email id for receiving
the Notice of 63" AGM along with integrated Annual Bepore for the financial year ended March 31, 2024,
I'tie Notice of the AGM contains the instructions regarding the manner in which the shareholders can cast
theit vote through remote e-voting or by e-votigat the time o FAGM and join the AGM through VT,

Thie Members holding shares either in physical form or in demarerialized form as on the cut-off date e
Wednesday, July 17,2024, may their vote electronically on the business as setoutin the Notice of AGM
through electronic voting sy FNSDL, Allthe members are informed that -

i T'he business as set out in the Notice of AGM may be trunsected through remote ¢-voting or e-voting at
the time of AGM

it Theremate e-voting shall commence on Sunday, July 21, 2024 { 10:00 A M IST)

23, 2024-005:00 M, 1{IST)

v, Theeut-offdate for determinmg the eligibility to vote by electronic means is Wednesday, July 17, 2024
and & person who 1= not a member as on the cut-off date should treat this notice for information purpose
only:

i, Theremote e-vating shall end on Tugsday, July

v, Person, whe acquires shares of the Company and become Member of the Company after sending of the
Natice 0f AGM and holding shares and eligible to vote, can follow the process for generating the login
1D and passwond as provided in the Nnticl: of the AGM, 1T such a person is already registered with
NSDL fore-voting existing user [Dand password can be used for casting vote;

vi. Membérs may note that -
# the remote ¢-voting modufe shall be disabled by the NSDL after the aforesaid date and time for
voting and once the vote on a resolution is casted by the Member, the Member shall not be allowed to
change itsubsequently.

4

the Members who have casted their vore by remote e-voling prior o the AGM may also attend the
AGM but shall not be entitled to cast their vote again;

Al

a person whose name is recorded in the register of Members or in the register of beneficial owners
muintained by the depositories as on the cut-off date only shall be entitled 1o avail the facility of
remote e-voting as well asvoting at the AGM.

The documents pertaining to the stems of business to-be transacted in the AGM shall be available for
mspection upon login al NSDL e-voting systemat bups:www.evoting nsdLeom,

The Members may also note that the Board of Directors at their meeting held on May 14, 2024, had
recommended i fnal dividend al the rate of Bs. 1,75 (One Rupee and Seventy-Five Paiss only) per equity
share of Re. 1/~ (One Rupee) for the Financial Year 2023-24, subjeet to the approval of the Members. The
dividend will be paid to the Members whose name appear in Register of Members as on Record Date ie.,
Friday, July 12, 2024_ through vanous oaline modesor dividend wirrant within the stipulated time.

v

Members may note that og per the Income Tax Act, 1961, dividend income is wxable in the hands of the
und the Company is required to deduct tax at source ('TDS') from dividend paid to the Mclnhu\ an
rates preseribed in the Income Tax Act, 1961 In order to cnable the Company to determine the appropriste
I'DS rate as applicable, Members are requested to submit the decuments in accordance with the provisions
ofthe Income Tax Act, 1961 mnd Rules thereto { For detail refer notice ofAGM-point number 25}

Incase ofany gueries including issues and concers related to remote e-voling or toaceess and participate in
the mecting through VIO, you may refer the Frequently Asked Questions (FAQ's) for sharcholders and e-
voting user manual for Shareholders available at the download scetion of www.evoting nsdlcom

¥ Sendarequestat evotingnsdh.com or call on 022-4886 7000,

»  Contasct, Mr. Amit Vishal, Deputy vice presidens, NSDL at the designated email 1D: AmitV @nsd] co.in
or

#  Contact Ms. Pallavi Mhatre. Senior Manager. NSDLat the designated email [D: pallavidf@nsdl.co.in

This Metice is being issued for the information and benefit of all the Members of the Company in
compliance with the applicable circalars. For PTL Enterprises Ltd.

Sd/-
Pradeep Kumar
Company Secretary and Compliance Officer

CIN: L65910MH1987PLC042961 | Regd. Office: Akurdi, Pune-411035
Tel No.: (020) 7157 6403 | Fax No.: (020) 7157 6364

Email ID: investor.service@bajajfinserv.in
Website: https://www.aboutbajajfinserv.com/finance-about-us

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary

Form-A
PUBLIC ANNOUNCEMENT

ST RAILWAY

E No. ETCECONIVSKP

Liquidation Process) Regulations, 2017) 2024027, Dated : 24.06.2024

FOR THE ATTENTION OF THE STAKEHOLDERS OF P ICTH KOTTAVALASA-
DHAIRYA IT ADVISORY PRIVATE LIMITED RAPUT DOUBLING PROJECT :

Name of the Corporate Person | Dhairya IT Advisory Private Limited PPLY, INSTALLATION AND

Date of Incorporation of | 13" April, 2010 RUMENTATION, 30 MONITORING
Corporate Person T NOS. OF SINGLE LINE TUMNELS

Authority under which TOTAL LENGTH 20,060M
Corporate Person is PROXIMATELY BETWEEN
incorporated / registered IVALINGAPURAM AND

Registrar of Companies - Kolkata

Corporate Identity Number / | U72100WB2010PTC237673 RRAGUHALLU STATIONS KM. 45.483
Limited  Liability  Identity M. 72.550 OF WALTAIR DIVISION,

Number of Corporate Person T COAST RAILWAY.

Address of the Registered | 207 Maharshi Debendra Road 7th
Office and Principal Office (if | Floor, Room No.126A,
any) of the Corporate Person Jhunjhunwala  Building, Kolkata,
West Bengal, India, 700007

t ol T 1232.09
_U F 7,66,100.00, Gomplelion
ok | 41 (Forty) Months,

Liquidation Commencement | 26" June, 2024 [ At 1200

date of the Corporate Person on 25.07.2024,

Name, Address, Email | Hansraj Jaria

Address, Telephone Number | Add: 36, Ablnash Sashmal Lane,
and the ion Number Near
of the Liquidator Pawanputra Hotel Kolkata, West
Bengal, 700010.

Email: dhairya.vollig@gmail.com
(M): 9836400884 | 9831648654
IBBI Reg. No.: IBBIIPA-002/IP-
NO00835/2019-2020/12663

aniial offers sent by PostiCauries
or i person shall be accepted against
e-lenders evan if these are submitted
rrn's letter head and receive in lime.
uch manual offers shall be considered
id ehall be rejected summarily withaut
consideration

plete nformation meluding e-lender

menits of ihe above e-tender is avallabia |
sabsite wwwiireps.goviin The

Last date for submission of
claims

26™ July, 2024

Notice

voluntary liquidation on 26" June, 2024.

The stakeholders of Dhairya IT Advisory Private Limited are hereby called upon to
submit a proof of their claims, on or before 26" July, 2024, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All

other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submi

Sd/-
Han:
Liqui

ective tenderers e advised to revisil
ehsite fifteen days before the date of
ng of tender fo note any changes’
genda igsued for this lender. The
Erershidders must kave Class-ll Digas
ahire Carificats and must be ragistensd
EPS Porlad Only registaned tenderer’
ler can participate on e-tendering-
should read all i cti

e tenderers carefully and ensure
pliance of all instructions including |
k lists, para 3.1 (additional check-fist) |
nder form (Second sheat) Annexure-
chapter 2 of Tender documents,

is hereby given that the Dhairya IT Advisory Private Limited has commenced

ssion of false or misleading proofs of claim shall attract penalties.

sraj Jaria
idator Date: 30" June, 2024 | Place: Kolkata

einward.ris@kfintech.com. By Order of_the _Bo_ard of this intimation, Please go through
For Wendt (India) lelstzld- our website www.ucobank.co.in for

Date: June 30, 2024 Arjun Raj P details

Place: Bengaluru Company Secretary Zonal Manager, Saltlake Zone

TR wHw muco BANK

Sallhka Znnal Ofﬁcs, 38400 BIm;k
18t Floor, Saltlake City, Sector- |

EAST COAST RAILWAY

23-24 DT2ED624
Mame of work with Its locatian:
HIRING OF 1 NG, ROAD VEHICLE i.e.
TATA 207 DI EX OR EQUIVALENT FOR
DEPARTMENTAL USE OF PS| DEPOT
AT DILIMILI OF WALTAIR DIVISION FOR

Knmau-rnnnm
GENERAL NOTICE FOR
RELOCATION OF
BRANCHES

36 MONTHS.
Contact No. : 033-44559164 | Vaiue of Tender : EREFEERTFRIN =N

Email : zosaltlake.gad@ucobank.co.in : !:fz‘u?:g‘;z’.‘ Ql:;_l._gﬂer:drel:—m&;

2 = .00, Compielice perod of the work:
This is lo. Notify the General Public, 36 Months from the date of Letter of
Customers, Locker Hirers that LCO Bank Acce)
Is going to relocate is Branch Premises
of Sankarhati and Mahiari after 60 days|

nce (LOA] =T
At 1500

hrs. on 18.07.2024.

Complete infarmation including e-tonder

documznts of the sbove e-ienderis availshis

Belun Dhamasin Gram Panchayat

e-Tender is hereby invited from resourceful, experienced, bonafide,
reputed Contractors for execution different development works vide
Memo No.: 26 (24-25)/BDGP, NIT No.: BDGP/02/24-25 (SI. 1-7), Date:
26.06.2024 & 27(24-25)/BDGP, NIT No.: BDGP/03/24-25 (SI. 1-9),
Date: 27.06.2024. Fund- CFC/15thFC(Tied). Bid Submission Start
Date: 26.06.2024 (NIT-02), 27.06.2024 (NIT-03) at 06:00 PM. Bid
Submission End Date: 05.07.2024 (NIT-02), 06.07.2024 (NIT-03) up
to 12,00 PM. Bid Opening Date for Technical : 10.07.2024 (NIT-02),
11.07.2024 (NIT-03) at 12.00 PM. For
www.wbtenders.gov.in & undersigned GP office.
Sd/

ission of Annexure-B duly verified
i el A

c L
PR-3TICHI24-25 Bhubaneswar

ST RAILWAY|

Roshna, Pandua, Hooghly 1 (148
Notice Inviting e-Tender a-Tendar Notice No, SNTPBBS-052024
IPEXCHANGE

REPLACEMENT OF
EXISTING TDOM EXCHANGE TOQ IP
SERVER & MIGRATION TO SIP TRUNK
ON ASTERISK SOFTWARE PLATFORM
IN KHURDA ROAD (KUR), SAMBALPUR
(SEP) & WALTAIR (WAT) DIVISION OVER
EAST COAST RAILWAY.
Approximate Advertised Value:
¥ 15,86,83,861.00, EMD: T 9,43,400.00,
Period of Completion: 12 Months,
At 1100

details visit

Date & tima
hrs. on 25.07.2024,

Pradhan
Belun Dhamasin Gram Panchayat

ivisional Electrical EnglneelﬂRD
PR-255/P/24:25 | Waltaic

Mo manual alfecs sent by PastiCouries
Faw o In person shall be aceepled agalnst
such e-tendlers even if these are submitied
an firm's leter head and recaived in tima.
All such manual offars shall be considerad

For All Advertisement Booking
Call : 033- 6604 3800

invalid and shall be rejected summarily

wilivaut any

Complete information including e-tender

docurmants of the stave e-tender is avallabie

in websits - www.ireps.gowin

Mote : The prospective tendarers ars advised

b ravis the websile 15 (Fifleen) days bafore.

ihe date of closing of tender to note any

changes/comgerndurn igsued for this tender
Dy. Chief Signal & Telecom Engineer,

PR-36/CHIZ4-25 |(Tole & NW), Bhubaneswer

financialexp.epaptin

Kolkata
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